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Re-instatement of Employees of Cen-
tral Excise Collecforates, Aliahabad
and Bappiip
5318. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE ANL
REVENUE AND BANKING be pleas-

ed to state:

(a). the total number of employees
whose services were terminated during
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the period of emergency in the Cen.
tral Excise Collectorates at Allahu-
bad and Kanpur;

(b) the number out of them who
have since been re-instated in service;
and

(c) the number of cases in which
the amount of gratuity and other re-
tirement benefits have not been paid
so far to the persons who have not
been re-instated and the reasons
therefor?

THE MINISTER OF FINANCE
AND REVENUE AND BANKWNG
(SHRI H. M, PATEL): (a) 28.

{(b) 7.

(c) Details of the cases in 1hich
benefits, »iz. pension and/or gratuity
have not been paid so far to the per-
sons who have not been re-instated
are given below:

(i) in  one case, a provisional
wension has been sanctioned, while
gratuity has been withheld pend-
ing vigilance clearance;

i {ii) in another case, service 1e-
cords were not complete and acticn
is being taken to complete them
immediately in order to sanction
the retirement benefits;

(iii) in another case, the applica-
tiori for pension has been received
from the officer concerned only on
£-5-1977 and is under action; and

(iv) in the fourth case, the cffi-
cer was retired on 14-3-1977 und
his application for pension was
awaited.

The Collectors concerned have heen
directes {0 expedite action in these
cases. Tt has also been reiterated
‘that Heads of Departments ghould
not wait for avplications for pension
from retired officers but should them-
selves obtain from them the particu-
lars neressary for sanctioning the
retirement benefits,

JULY 29, 1977
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Auditing of Income-tax cases

5317. SHRI R. K. MHALGL: Wil
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether in view of the provi.
sions of s. 142(2A) in Direct Tax
Laws 1975, any income-tax cases are
entrusted for detailed audit;

(h) if so, how many;
(c) if not, the reasons therefor; and

\d) whether it is yne of the causes
that Central Board of Direct Taxes
has not prewared or asked to prepare
panel of auditors for such audits?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) o (d).
The information is being collected
and will be laid on the Table of the
House as soon as available,

Remittance by Coca Cola Export
Corporation

3318, SHRI R. K. AMIN: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
stata:

(a) whether 1o the restrictions based
on the remittances of M/s. Coca Cola
Export Corporation being 80 per eent
of the exports of their own products
are on Cash basis or on a Accrual
basis;

(b) whether Rs. 2,28 crores have
been remitted on Profit account and
Rs. 40.93 lakhs on account of import
license issued and Rs. 35489 lakhs as
Head Office expenses during the ecal-
endar years 1978 to 1975;

(c) whether the exports for the
same period were worth Rs. 239
crores; and

(d) if so, what action is proposed
to be taken against Coca Cola Export
Corporation when remitiances are far
in excess of 80 per cent éxports?





